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HOUSE OF THE PEOPLE

Wednesday, 8th April, 1953

‘The House met at Two of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

TH-WraT
*2393. oft gm0 gmo fydad :
w7 feven St ag TET F FO G
(%) g aTHR 7 §9 A T-
Wt (fdr ) § gm-svar R & fod
w1 FEad AT g ; WK
(&) ¥Tq ae T s
UA-AET F19 FT 6T 19 (4 a6
qq & A !

The Deputy Minister of Natural Re-
clc‘)urces and Scientific Research (Shri

D. Malaviya): (a) and (b). A

statement is laid on the Table of the

House. [See Appendix VIII, annexure

No. 35.]
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[The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): According
to our information, this has been kept
in view by the Board ever since it
started work. The Government of
India themselves have drawn the
attention of all the State Governments
and of the various Central Govern-
ment Ministries to this, Accordingly,
whatever work had been done already
by the various Ministries has been
made over by them to the Board.
Some material hag alsp been received
from the States and the Board has
considered the same.l
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[Maulana Azad: I am afraid the
hon. Member does not fully appreciate
the difficulties of this task. He thinks
it is like the work involved in the
preparation of general dictionaries.
This is quite a different type of work.
For the flrst time we are going to
coin scientific and technical terms in
Hindi. We have really to establish a
new mint and to strike new cvins.
This is not the kind of work that
could be hurried through, Hurry in
this case would spoil the whole game.
I can of course say with confidence
that the Board is working at full
speed. The first volume on Chemistry
and Physics has already been pre-
pared. Only ten or twelve days back
I passed an order that it should be
sent to press. It will be got+ printed
and published so that everybody in
the country might have an opportuni-
ty of seeing it and of making his
comments. ]
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[Maulana Azad: This cannot be
stated just now.]
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ment constituted this Board on their
own initiative.)
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Shr{ Meghnad Saha: -Are there
whole-time workers for this work or
only honorary workers?

Shri K. D. Malaviya: They are
honorary workers.

Several Hon. Members rose—

Mr, Deputy-Speaker: We cannot
occupy a whole hour with one ques-
tion, however important it may be.
Next question.

VERIFICATION OF CLAIMS

*1214. Sarder Hukam Slncll ‘a)
Will the Minister of Rehabililation
be pleascd to s.ate whether the work
of verification of Claims filed by the
displaced persons in respect of pro-
perties left by them in West Pakistan
has been completed?

(b) If sn. what is the total value of
claimg verifled so far?

(¢) What propcrties have not been
taken into account in this verification?

The Minister of Rchabilitation (Shrl
A. P, Jalm): (a) On the 21st March,
1952 about 1,600 property sheets in-
cluding 414 relating to Toch{, Kurram
and some late migrants remained to
be verifled

(b) It is regretted that this infor-
mation cannot be supp'ied at present.

(¢) (i) Properties belonging to cer-
tain kind of Trusts such as
raligious and charitable
Trusts:

(if) Certain type of rural housing
property of those to whom
agricultura! land has been
allotted in India; and

(iii) Open plots in village sites.

Sardar Hukam Singh: Can the hon.
Minister give a rough idea vf what
the property under (c) would be?

Shri A. P. Jain: All those figures
are being finally worked out. When
the scheme is published a'l these
figures would be available,

Sardar Hukam Singh: What was
the total amount of claimg that were
submitted?

Shri A. P. Jain: I have no figures
about the number of claims.

Shri Gidwani: Are the Government
aware that hundreds of claims flled
within the orescribed date, for which
the claimants have peceipts with them,
are not traceable in the Chief Claims
Commissioner’s office?





